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CENTRaL AOMINISTRATI VE TRIBUNAL P RIN CIP M
04 No, 168 3/95 ,2

New Dalhi: this the i - day of Doceabor, 1999,

HON ?BLE MRo So Ro ADIGE, VICE CHAIRMAN( Q)

HON'BLE MR, KUL DIP SINGH,M B eR(I)

B anan Singh (337/U) son of shri B8hillo Ra,
R/o 152, ITY Gate Police Oolony,

Now Dalhi 69000 mpliczﬂ%‘
(By adwecate: Shrl Shyem B ghu)

Varsus

9. Ommissionar of Police,
Delhi,

Police Headquartars, I.P.Estate,
NBU D&hioZo

2, Deputy ommissioner of Police,

(Provisioning & Lings), Rajpur Road,
Delhi,

3. shri Ramesh Chander(4140/0), wo rking in
the office of Dy, bmmissioner(Provsad Linas),

(Service to be effectod through R=2)
000000 Ramondmt&
(By Adwcate: shri Rajender Panditg)

0 RDER
BY HON'BLE MR, S, R ADIGE, VICE CHATA aN(a) ,

foplicant impugns respondents® order dated

4,4.95 (annexure=p) and dated 16, 6,95 (annexure=8),
Ho seeks quashing of p romotion of Respondent No, 3 as
ASI/MT(Op orational) and soeks his own p om0 tion - ug
such we e fo' January,1994 op ghy othar oppropriato
date =nd promotion as S.I/MT(ops) w. e f. 16, 6,95
without prejudice to his gpeal pending in the Hon'dBlo

Sipreme Durty! He also secks consequentigl benofita,

2 We have hsard pplicants? counssl Shpi Shy &
Babu end respondents’ counsel shri Rajender Pandito,

We have parused the material s on reco rdil

3 Wo note that this 04 had besn Pil ag at point of

a timg Wh gn Pplicant's

Civil ppeal No,6124/95 ) alnst
/I~ .
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the Tribungl s order dated 19.8,94 in No, 20 32/89
had not been disposed of by the Hon'bl e Sup remo urt,
That Civil ppeal has since been dispossd of by
Which s » 3
ordaer dated 241,96 gebhe considergbly ths !
reliefs sought Por . UWe also note that opplicant '

has filed written submissions along with wvich hg has

enclosed copies of various documents wich have not
been amnexed mgfhﬂ impugned in the 0p, Taeso written e

1 ‘submissions themsel ves go considerably beyond the

‘ pleadings in ths 0a, to yhich respondents shoul d bo

given 3 ressongble Opportunity to reply, |

4, In thg light of thg above, and in thg interast

*

of Jjustice therofore, it is Pit ang proper that
#plicant bepemitted to Pilg a fresh Op aftap

withdrawing the present one, In that fresh 0 he :
‘ shall be permitted to take all of such grounds as ho ;
| considers'necessary, and also bring on recorg suen
‘ dcuments as he considers Necessary to establigh hig
Casey and. respondents drall be given & opportunity to :
reply to tho sgme, Ths period tgken beotusen tho Piling of
the c;;&;;tﬂo‘d, and the fresh Op to be il ed by eplicat |
shall bo deducted Prom tha period of limitation, as |
®plicent shall beg hald to have bean pressing hig ,
remedies in gcoordance with 1 awe ‘
S. The Oa is digposed of in tomsg of para 4 above j
— B dal g )rm lhry weley —~
9iving gpplicant 6 woeks F rom (=g “to P:lle s[z(gh Presh |

Oa, if so ad,‘vised. No costgd

H

( KuLoIp SINGH ) (s .nmf |
MEMBER(I) vxce mAIRnAN(A) 4

/wa/




